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. : (b) . Thia:lnformatlon Is not main-
tamed ~ the Secretariat· fOr industrial 
APProvals, as once the letters of in. 
tent are gnlnted to State Industrial 
Development Corporations their imp-
lementational arrangements ar.e settled 
by them on their own. ", 

More Powers to C. B. P. F. for In-
temal Security 

3098. SHRI JAG DISH TYTLER: 
WiII the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether it is a fact that the 
Central Reserve Police Force is being 
given more powers for intetrnal secu-
rity; 

(b) whether any amendment of its 
Constitution is under consideration; 
and 

(c) if so, the salient features' there-
of? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA): 

(a) and (b) No, Sir. 

(c) Does not arise. 
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~ tin  nf '''ldustry Ministers to 
evolve definition of Backward Area· 

3100. SHRI S. B, SINDAL: Will the 
Minister of INDUSTRY be pleased 

to state: 

(a) whether it is proposed to ('on':' 
vene a meeting of state r I!ndustrt 
Ministers to' evolve' a comprehensive 
definition at ack~a d area' in' the 
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e(mtext of· the Sivaram Commlttee; 
BePQrt; anel 

(b) jf so, the details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHANANA): 
<a) and (b) Yes, Sir. It is proposed 
to convene a separate meeing ot state 
Industry Ministers to. evolve a ct)n-
certed view point on the definition of 
backward areas, in the light of the re_ 
commendations of the Sivaraman 
Committee. No date has yet been fixed 
for the ~etin  
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CaRaI Employees ill Weltern Naval 
COuuaaod. Bom1l&,. with over six 
or Beva Y ... 8en'lce 

3102. SHRI BAPUSAHEB R ~ 

LEK:AB: Will the Minlater of DE-
FENCE be pleased. to state: 

(a) whether It is a faet that about 
six to seven thousand employees are 
workiD,g as casual employees for over 
e· .. 7 year. iD P. O. C. ill Cblef, 
Western Naval CoIrJmua Bombay, 
.... it Ddt Use DUmber of IUch _ 
-.pl_... and the pe.riocl f. whJch 
they are 10 worJdQ; 

(b) wllether it is ~ot a f.ct that ... 
duties of casual employees are . the 
same a. that of other e lo eei ~ 
the nature of job of all the casual em;. 
ployees U e ~e it  . 

(c) whether it is not a fact that a 
compulsory break in semce ot ca3ual 
employees is given to break their con .. 
tinuity in service and these workers 
are paid under old scales even n t~~ 

the· declaration of new scales by ·the 
Third Pay Commission; and 

(d) whether Government propOSe to 
take any action in the matter to re· 
move the discrimination and it DOt, 
the reasons and if so. the action pro-
posed to be taken? 

THE MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE 
(SHRI SBIVRAJ V. PATIL): (a) The 
total number of casual empoyees in 
F.O.C. in Chief Western Naval Com-
mand Bombay, is 3466. The break up 
is as under:-

Casual ernyployees with less t.han 
1 year service--l084 

Casual employees with 1 to 3 years 
service-1405 

Casual employees with 3 to 7 
years service-854 

Casual employees above 7 vears 
~ ice  

(b) The duties of casual employees 
are the &ame as those of other re-
gular employees in the same POSts. 
However, the nature of job ot casual 
employees is generally Dot permanent. 

(e) In accordance with inatruc- • 
tioDs issued in November 19'19 no 
break in service is to be given ~ res-
pect of casual employees for POsts 
Which are considered essential and· 
are to be rurther continued. Break in 
service, however, is being given In 
the case of a small number of casual 
empJOJlIes employed _ spot joba on 
as e i~ t.t11. AU cautal emJ-
lveea are, however, Paid as per the 
DeW pay sca1es iDtrQduce4 OD -tile re ... 




